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Bail application taken up today virtually through Cisco Webex in compliance of
Office order No.256/RG/DHC/2021 dated 08.04.2021 of Hon'ble High Court of

Delhi.

Present: Ld. APP for the State through VC.
Ms. R.R. Ramachandra, Ld. LAC/ Counsel for applicant/accused through VC.

The present is  an interim bail  application  filed on behalf  of applicant/accused

under Section 437 Cr. P. C.

It is submitted by Ld. counsel for the applicant/accused that in view of the recent

guidelines of the High Powered Committee(HPC), the under trial prisoners have been directed to

be released on interim bail for a period of 90 days upon furnishing their personal bail bonds and

one of  the  categories  of  under  trial  prisoners,  entitled  to  be released  on interim bail,  is  the

category of under trial  prisoners who are facing trial  in a case which prescribes a maximum

sentence of 7 years or less,  wherein,  he/she is  in  custody for  a  period of  15 days  or  more,

therefore,  it  is submitted by Ld. counsel for applicant that the accused is legally entitled for

release on interim bail for a period of 90 days, in the present case.

I have heard the submissions from both sides and perused the record.

In view of the emergent circumstances arisen, as a result of the outbreak of covid-

19, the same being declared a pandemic by WHO and Government of India vide order  no.40-

3/2020-DM-I(A)  dated  24.03.2020,  Hon’ble  Supreme  Court  of  India  vide  this  order  dated

23.03.2020, in suo moto writ petition no.1/2020 and Hon’ble Delhi High Court vide its order

dated  23.03.2020  in  Sobha  Gupta  & Ors.  Vs.  Union  of  India,  dated  23.03.2020 passed

specific directions in this regard. Further,  vide Minutes of Meeting dated 04.05.2021 at 6.00

PM, under the Chairpersonship of Hon’ble Mr. Justice Vipin Sanghi, Judge High Court of Delhi

and Executive Chairperson, DSLSA, Hon’ble High Court, has also passed certain guidelines qua

the release of UTPs upon grant of interim bail for 90 days. It is also noteworthy that in the order

dated 07.05.2021, in the aforesaid Writ Petition no. 1/2020 the Hon’ble Apex Court has also

mentioned in the para no.11 that the High Powered Committee in addition to considering fresh

release, shall forthwith release all the inmates who had been released earlier pursuant to order

dated 23.03.2020 by imposing appropriate conditions. Now reverting to the facts of present case,

the applicant/accused is  squarely covered under the aforesaid clause of the Minutes of High

Powered Committee, wherein the accused shall be released on interim bail for a period of 90



days in case he has been in JC for a period of 15 days or more, in case of offences which are 

punishable with maximum imprisonment of 7 years.

In view of the aforesaid discussion, the applicant/accused is hereby granted

interim bail  for a period of 90 days on his furnishing personal bail bond in the sum of

Rs.15,000/- to the satisfaction of concerned Jail Superintendent with a further condition

that in case of change of residential address, the applicant shall intimate to the Court and

Jail  Authorities  about  the  same  and  the  accused/applicant  shall  make  sure  that  the

mobile/contact  number furnished by him shall  remain operational during the period of

interim bail. In case, he has not furnished his contact number/ he is directed to furnish the

same.

The accused shall surrender before the concerned Jail Authorities after the expiry

of interim bail  for the period of 90 days.  The applicant/accused be released from JC in the

present case on furnishing the aforesaid personal bond before the concerned Jail Superintendent.

Copy of this order be sent to concerned Jail Superintendent through appropriate

mode.

Copy  of  this  order  be  also  given  dasti  to  counsel  for  applicant/accused  for

necessary compliance.

(VAIBHAV MEHTA)
DMM/ North / Rohini: Delhi/ 27.05.2021
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